
Central Administrative Tribunal
Principal 'BanchjMeu Dsihi,

DA-2011/89

Nsu Oslhi this the 29th Day oF April, 1994,

Hon'ble f'lr, 3,IM. Ohoundiyalj Member(A)
Hon'ble P'ls, Lakshmi Suaminathan, Memb er ( J)

Sh. P.R, 3adhaus
S/o Sh, Ramachandr a Jadhav,
Chief Draft'smanj
ORM DP fic 8 jUe stern Railway,
Bombay Central,
Bombay-4D0 008.

(By advocats Sh. B, S, Nainee)

Union of India,
through its Secretary,
Railway Board,
Rail Bhail an,
R af i Marg,
Nau Delhi,

The General f'lanagar,
Uastern Railways,
Church Gate,
Bombay,'

Applicant

V0r su s

Bespondsnt s

ORDER (ORAL)
delivered by Hon'bla i^r, B,W, Ohoundiyal, l^lember ( A)

The applicant Sh, P.R, Jadhav^uho is working

as Chief Draftsman in the D,R,M*s Office, Northern '

Railway^is aggrisvad by the impugned order dated
20'. 2. 1989 uhidh contains the panel of promotion to

Class"ll ^Srou p "S).: pD st of Assi stant -Engineer,

The admitted facts of the case ars that tha

applicant uas appointsd on 14,8, 197 2 as Assistant

Draftsman and uas promoted as Chief Draftsman with
\

effect from 1, 2. 1984, Selection prQCass for promotion

to Class-II (Crcup-0) post of Assistant Engineer was

initiated [vide letter dated 22. 2. 1988 and feiae 143
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vacancies were notified out of uihich 22 uere reserved

for SC and 11 for ST candidates. The aoplicant qualified

in the written e.xattjin at ion that uas hsld during Duly/

August, 1988. He uas called for viva-vocs test also.

But his name d-ids not appear in the panel contained in

the impugned order dated 20,2. 1969.

The contention of the appl icant/3that he had

faired very well in the viva-voce and nothing.is against

hirn sxcQpt ohb advsrss sntry uhich uas comfiiun icatsd to

him on 26,7. 1988. H© is also aggrieved that this vacancy

uas not given to him even though it uas ear-marked for

SC/ST candidates uho uere not available in t5aq-;air'ed' "nij'mSers.

In tha counter' filed by tha resnondents, the

main averments are these. To •s&ctii:Ee a place on the tianel,

the candidates have to qualify both in uritten and viva-

voc 9 tests, Ths contantion of ths applicsnt that sines

he had qualifiad in the written axamination, ha should

have bsen included in the panel is.not tenable as he had

failed in tha viva-voCQ, It is also clarified that there

is no proposal for d i3-r eser vation of vacancies reserved

for SC/ST, It is uronq to say that the O.P. C, took only

the adverse C.Rs, in consideration uhils disqualifying
I

hirn as they considered the suitability of the candidates,

keeping all the facts into account.

This case has bsen appearing tha cause list from

26.'^f.94 onuards and was posted or amp tor ily for final

hearing today. It has been called in the revised list.

None is oresant on bahslf of the resoondants. Ue, ther ef or e,

procsad to decide this case on the basis of the nleadinqs

on record and ths submissions made by tha Isarnsd counsel

for' ths applicant.
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Uhare selection is involved, no employee cen

claim promotion as a matter of right. The duly constituted

D.P.C. 'did not find him quallFied. It has also bean stated

by the respondents that there is no intension to ds-reserve

tha post. In vis'J of this, this application fails and

is hereby dismissed.

The intarim order passed on 28,11.1989 is y.aQsted.

Thars uill ba no order as to costs.

(LAKSHWI SUA?1INATHAtf) (B.N, DHOUNnlYAl.)
f1£ri.BER(D) i^lLMgLR(A)
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